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SECTION OF THE COMPANIES AcT: 397/394

ORDER

To come upforareuments on 2a 08 2016

Reioinder ha5 been filed bY the petitioner todav lt i5 point€d out bY the

learned counrl for the peniioner that desPite the interim order dat€d

8.3.2015, restraininS the respondents fiom disposing off the machhery or

any other fixed assets of the companv, the resPondent has disposed off the

cranes dnd wilfullv drsobeYed the order oflhis bench The learned counsel for

the petitioner submits that he shall be filing an appropritte application in thrs

respect d uring the course of the daY
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